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In the Central Administrative Tribuhal.
Principal Bench New Delhi,

/

77;

Date of decisionl. 18L7.89,

Regn. No. O.A. 209/89. ' 1 .

Shri Vijay Mohan Issar

vs.

Union of India & Ors,

For the applicant;

;For the respondents:

CORAM:

Appl icant

Respondents.i

In.person. j

Shri Inderjit Sharma;
Advocate. i

Hon'ble Mr. P.Srinivasan, Member (A) "" j

Hdn'ble Mr. T .S. Oberoi, Member (J)'

' 'i

JUDGMENT (oral) ;
(delivered by Hon'ble Shri P.Srinivasan, Member). |

This application has been listed before us today;
I

for directions. The applicant appears in person and

prays for adjotirnment as his counsel is not available, i

Shri Inderjit Sharma, learned counsel appears for the '
• i

respondents . On going through the records and after
i

hearing, the applicant and Shri Inderj it Sharma., counsel

for the respondents, we are of the view that this i

application can be disposed of now. We, therefore., 1

refuse the applicant's prayer for adjournment. The T

applicant/ who was working as an Assistant Station Master

at Sarai Rohilla was given what is called 'status i ~
i.promotion' as Station Master and posted to station Jagt^wala

by order dated 22.9.1987. The applicant declined the. ;

status promotion and the Railway authorities accepted

his refusal on 17.11.1987 and retained him at Sarai !

Rohilla in the post of Assistant Station Master. After!
the expiry of one year, the respondents-Railways again i ^

• • ! rtransferred the applicant to Diplana station at the s ame!

time giving him status promotion as Station Master. ;
The applicant wrote to the authorities on 10.11.19S8 ;
that he could not join at^D^^^p^n^^tation for personal
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and that he was not interested in status promotion as
' "" I

Station-Master. This time, the Railway, administration :
I,

was not prepared to accept his refusal of status promotipn
!

and transfer. By order dated 8.12 .1988, (Annexure 'C ;

to the application), the Railway authorities informed the-

applicant that his refusal of status promotion for the i
V I

seicond'time was not accep-^bfe and directed him to promptly
i

proceed to Diplana to which station he had been transferred.
1 \ ' '

The applicant is aggrieved with this order. • i

2. Our attention has been drawn in this connection toia

judgment of a Bench of this Tribunal in OA 1273 of 1988,;

Kishan Chand Sharma Vs. Union of India & Anr., rendered
, ' i

on .10 .10 .1988 in which on similar facts, this Tribunal I
.j

quashed the order of the Railway authorities declining to;
j

accept the refusal of status promotion for the second time

by the applicant therein. The applicant in that case wasj

also an Assistant Station Master who declined status !
. i

promotion as Station Master for the second time. Though '

he admits that the facts of,the present case are similar i -
to.those in Kishan chand shama's case, shrl Sharma submlis
that" this application should be dismissed because under
the Rules, a second re.ufsal of promotion is not acceptablj.
'.?e are unable to agree with Shrl sharma. For the I

reasons stated in the order of this Tribunal in Kishan :i
Chand sharma's case (supra), we hold that tte applicant !
was entitled to refuse status promotion for the second timi
ana ^as a result, we quash the order dated 8.12.19S8. I

in that order, this does not in any way affect -i-he'l
right of the respondents to transfer the applicant in the .
same status to any other place if they so deem fit.

, 3. application is disposed of'on the above-t^rms K
leavin^^pa,ti3s to bear their own costs-. .-^,,, .j
(T.s, Oberoi) ^ /fv— ;
, Member (j) ' (P-3rinivasan) '

Member (A) '
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